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will arso be laid berore the Harvana vidhan sabha

The said ordinance shall cease to operate at the expiration of six weeks from thecommencement of the Session of the Haryana vidhan Sabha, or if before theexpiration of the said period a resolution disapproving the sarne is passed by theHaryana vidhan Sabha, upon the passing of the resoiution (vide Artic t" zts a;of the constitution of India). wthin this period any member may, after givingthree days notice to the secretary, move a resolution disapproving the abovementioned Ordinance.

(Kulbir Singh),
Under Secretary,
for Secretary.

To

AII the Members of the Ifaryana Vidh_an Sabha.
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PART - II
HARYANA GOVERNMENT

LAW AND LEGISLATIVE DEPARTMENT

Notilication

The 3Oth October, 2025

No. t,eg. 2512025.-* 'fhe lbllowing Ordinance of the Govenlor of Haryana promulgated
utrder clausc (1) of article 213 of the Constitution of India, on the 28th October, 2025, is hereby
publisliecl fbl general information:-

HARYANA ORDINANCE NO.3 OF 2025
l'HE IIARYANA PANCHAYA'II RAJ (AMENDMENT)

ORDINANCE,2025
AN

ORDINANCE

furtlter to amend the Llaryana Panchayati Raj Act, 1994.

Prornulgated by the Governor of Haryana in the Seventy-sixth Year of the Republic of
India.

Whereas the I-egislattu'e of the State of Haryana is not in session and the Governor is
satisliocl that the circutnstanccs cxist which render it necessary I'or hin'r to take irnrnediatc action;

Now, therrelbrc, in cxercisc ol tlic powers conf'crrcd by clar.rsc (l) of article 213 of thc
(lonstitution ol'India, the Governor of Halyana }rcreby promulgates the ibllowing Ordinanoe:-

l' 'Ihis Ordinance may be called the Haryana Panchayati llaj (Amendmcnt) Orclinancr- ,2025.
2. hr section 11 of the llaryana Panchayati Raj Act, 1994,-

(i) in sttb-seclion (5), after tlie word "extraorclinary", the word "general" shall be
onritlcd;

(ii) in sub-scction (7.A),-

(a) tbr the sign "," existing at the end, the sign ":" shall be substitutecl;

(b) the following proviso shall be added, namely:-

"Provided that to consider and approve the identified eiigiblc
beneficiaries of any Government Scherne or to prepare a Grarn Panchayat
Development Plan, forty percent of the members of Graln Sabha sha1l form
the qr"torum. If at the time fixed lbr the mecting, there is no quorum, the
Sarpanch shall wait for one hor.rr and if within such period of one hour there
is tto quorut.ti, thc Sarpanch shall adjourn thc rnecting to such tir.r.rc on lhe
lollowing day or such day as he rnay decide. 'l'l're business only, which was
to be brought befbre thc schcduled meeting, shall be blought and transactcd
in the adjourned meetiug and thirty parcent of thc mernbers of Gram Sabha
shall form the quorum of such meeting. In case there is no quofLrm of tliirty
perccnt of thc rnernbers of Gt'am Sabha in the adjourncd mceting then in the
next nteetiug the quoruur shall be twcnty perccnt of the rnernbcrs of Cirarr.r
Sabha.".

C]HANI)IGAI(H:
.fHE 

28'I'H OCTOtsEI{, 2025,
PI{OF, ASIIIM KUMAI{ GIIoSH

GOVEITNOIl OF HARYANA

I{ITU GAII.G,
ADMINISTRATIVE SECRETARY TO GOVERNMENT,
HARYANA, LAW AND LEGISLATIVE DEPARTMENT

12196-L.R. II.G.P..Pkt.

Short titlc.

Amendrnent of
section 1 I of
IJalyana Act 1 1

ol' 1994.
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